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announced   by   Government  as   re 
ported   in   the   'Sunday   Observer' of 
the   1st  July, 1990; 

(b) whether the proposed 200 drugs 
which will come under price control are 
from amongst the list of about 250 
essential drugs prepared by World 
Health Organisation: 

(c) whether the price control will 
cut the profit margin of manufacturers 
and traders, who in turn are likely to cut 
or stop production of these   essential   
drugs; and 

(d) if so, what specific steps are 
proposed to be taken to deal with the 
problem and by when the new policy is 
likely to come into force ? 

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI M. S. 
GURUPADASWAMY): (a) 
to (d) Government has decided to 
review the 1986 Drug Policy with the 
objectives of increasing the indigenous 
production of drugs encouraging fresh 
investments and giving reasonable 
return to the industry, as well as to 
make quality medicines easily available 
to the consumers at reasonable prices. 
The process of review is on. 

Categorisation of  drugs needed for 
National Health Programmes 

2944. SHRI       ASHOK        NATH 
VERMA: CHOWDHARY    
RAM    SE- 

WAK: 

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to refer 
to the answer to Un-starred Question 
899 on the 16th August, 1990 given in 
the Rajya Sabha  and  state: 

(a) when did his Ministry took the 
decision to include all drugs needed for 
National Health Programmes under 
Category-I; 

(b) when his Ministry wrote to the 
Ministry of Health and Family 

Welfare to provide the list of such 
drugs and names of the National Health 
Programmes; 

(c) whether his Ministry has re-
ceived the list from the Ministry of 
Health  and  Family Welfare; and 

(d) if so, when and if not, what 
steps have been taken to expedite the 
matter ? 

THE MINISTER OF PETRO-
LEUM AND CHEMICALS (SHRI M. 
S. GURUPADASWAMY): (a) to (d) 
The requisite information has already 
been finished in reply to Rajya Sabha 
Unstarred Question No. 2187 answered  
on 27-8-1990. 

Price approval by importers of 
formulations 

2945. SHRI   ASHOK NATH VERMA: 
CHOWDHARY    RAM    SE-
WAK: 

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to refer 
to the answer to Unstarred Questton 
901 given in the Rajya Sabha on the 
16th August, 1990 and  state: 

(a) whether it is a fact that all 
imported formulations based on drugs 
not included under Schedules I and II 
are exempted from price control 
irrespective of sales turnover; 

(b) whether it is a fact that none of 
the importers of medicines have applied 
for price approval under   DPCO, 1987; 

(c) what is the total number of 
applications received by his Ministry for 
fixation of prices for imported 
formulations under DPCO, 1987 and in 
how many cases prices were fixed; 

(d) whether it is a fact that 
importers are charging very high prices  
for their formulations; and 
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(e) what steps have been taken to 
safeguard the interest of poor consumer 
? 

THE MINISTER OF PETRO-
LEUM AND CHEMICALS (SHRI M. 
S. GURUPADASWAMY): (a) Yes, 
Sir. 

(b) No, Sir. Importers of finished 
formulations which are covered under 
DPCO 1987 have applied for price 
approval. 

(c) Fixation of prices is a con-
tinuing process. The exact number of 
imported formulations where the prices 
have been fixed by the Govt, under 
DPCO, 1987, is not readily available. 
However, during the last one year, 
Government have fixed the prices of 
about 121 imported formulations. 

(d) and (e) The prices of impor 
ted formulations are to be fixed 
giving MAPE of 50% on the landed 
cost in accordance with the pro 
visions contained in the DPCO, 
1987 and it is obligatory for the 
concerned parties to follow the 
price. However, no instances of 
charging higher price in respect of 
imported finished formulations co 
vered under DPCO, 1987, have 
come to the notice of the Govern 
ment. 

Duty concession to bulk drugs 

2946. SHRI   ASHOK NATH VER-
MA: CHOWDHARY   RAM    
SE-WAK: 

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to refer 
to the answer to Un-starred Question 
897 given in the Rajya Sabha on the 
16th August, 1990 and state: 

(a) the prices of bulk drugs whose 
intermediates were given duty 
concession during the last three years; 
and 

(b) what was the price of eac^ bulk 
drug before the concession on duty, the 
present price of each and what is change 
in each case, percentage-wise ? 

THE MINISTER OF PETRO-
LEUM AND CHEMICALS (SHRI M. 
S. GURUPADASWAMY): (a) and (b) 
The prices of Doxycycline have been 
reduced recently from Rs. 5456/- per 
kg. to Rs. 4968/-per kg. intei-alia 
taking into consideration customs duty 
reduction in the intermediate. The price 
of Chloramphenicol Powder has gone 
up inspite of duty reduction on L-base. 
Action is already on to bring down the 
prices of formulations based on 
Diclofenac Sodium and other drugs 
based on duty concession granted in the 
past. 

Overinvoicing by the importers   of 
Dexamethasone intermediates 

2947. SHRI   ASHOKNATH VER-
MA: 

CHOWDHARY    RAM   SE-
WAK: 

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state: 

(a) the names of the producers of 
Dexamethasone and its  salts; 

(b) what was the production of each 
producer during the last three years, 
year-wise; 

(c) when the BICP conducted cost-
cum-technical study of this drug and 
what are the names of units whose 
production was studied by it; 

(d) when was price of this drug 
determined and what is the present price 
of this drug and its salts; 

(e) whether it is a fact that this drug 
is produced from intermediate stage; 


